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Office of GI8F in'Delhi

5909. SHRI B.F. K A D A M  : W ill the 
Minister o f H OM E AFFAIR S be pleased 
to Slate :

(a) the date when tlys offia* acc mmo- 
dalion o f I. G ., Central Industrial 
Security Force was hired at Nehtu PL ce, 
New Delhi and the rent per month paid 
therefor ;

(b) the date when actual : hifting o f 
Office from J r Bagh to Nehru Place took 
place ;

(cl whothcr the office acc ̂ m m 'd: tion 
at J 'r Bagh has been vjeated ar.d il not 
the reasons there! r ;

(d-) whether it  is a fact that some o f the 
top ranking officials o f the 
Department still continue at Jrr Babh 
Office and if  so, the realm s therefor; :and

(e) whether it  is  a fact that substantial 
p>rtion o f the accommodatic n hired at 
Nehru Place is Mill lying u m rcd  ?

T H E  M IN ISTE R  O F HOME A FF­
AIRS (SHRI CH ARAN SIN G H  ):
(a) Hiring o f > ffice accomm"dation was 
d >ne at Nehru Pl-ice >n different dates 
between 6-9-1976 to 1-11-1976 as and 
when flRts became avaiLble. Thet> tal rent 
per m m th for the hired i*cc' inm< dution 
is Rs. 69,204* 70.

(b) Shifting was begun on 20-9-76 and 
completed by the m iddle« f  November, 
1976.

(c) and (d> One house in Jor Bagh has 
been surrendered. A  few senior Officials 
and essential sections c mtinue to unction 
at the remaining two h>uies in J< r Bsgh as 
adequate telephone facilities have not yet 
became available at Nehru Plice.

(e) Accommodation fcr the senior 
officials and essential sectic n; pie'ently 
in J.»r Bagh has been kept ready in Nehru 
Place and will be occupied by them as 
Soon as a telephone iacilitici arc made 
available.

Additional Emolument 8 to Electricity 
Wing Employee* of N. D. M. C.

5910. SH RI B A LA K  RAM  : Will the 
M inister o f EN ERG Y be pleased to 
State :

(a) whether Government have received 
vari ms representations from the Electri­
city Wing employees cf the NRMC 
secmg. the <?f Jud&cmenx of
the Division Bench of Delhi High Court* 
I898LS- 3

quashing the resolution adopted by the 
N D M C  with drawing 66 per cent additional 

emoluments allowed to the Electricity 
Wing employees c f  N D M C  on the ano- 
logy o f  D E SU  empk yeeS; and

(b) i f  so, action taken or contemplated 
to be taken to ensure the restt-ration o f 
status-quo by way o f granting enhanced 
pay scales on the anolc gy ot D ESU  em­
ployees as resolved by the N D M C  in 
January, 1974 and abo held to be valid by 
the Delhi High Court ?

TH E M IN ISTE R  OF E N E R G Y 
(SHRI P. R AM ACH AN D R AN ) :
(a) and (b). The inf* 1 mat it n if being 
collected and will be luid o n  the T - b l e o f  
the He u*e.

Doty boon of Delhi Police 
Constables

5911- SHRI RAA1 A N  A N D  T IW A R Y  : 
W ill the Minister < f  HOA'E A FFA IR S 
be pleased to state :

(a) whether Delhi pi lice cm  ublev 
have to be on patrolling duty ir< m bA.M. 

to 8 P. M . i and

(b) if  so, whether this i2-h( ur cuty 
is in accordance with any G c\arm cnt 
order, and i f  ra t, the reasons f( r which 
12-hour duty is ti ten in m ih< ro ?

TH E M IN ISTE R  OF HOME A FFA - 
AIRS : (SHRI CH A R AN  SIN G H ) :
(a) No, Sir.

(b) Docs not arise.

Gar os, KhasU and Jaintias in Assam 
and Meghalaya

5912. SHRI P. A. SAN GM A: W ill 
the M inster of H OM E AFFIAR S be 
pleased to state:

(a) whether Government’s attention 
has been drawn to a peculiarity in the 
Constitution (Schcduhd T r iK s  Order, 
1950 as amended, wherein the Garos, 
Khasis and Jaintias arc leccgnistd as 
Scheduled Tribes in Meghalaya where­
as in Assam in the districts 'o f  Goal- 
pora, Kamrup ctc. the} are not so re­
cognised;

(b) whether there arc any ostensible 
reasons for this dillcrential tigarment 
among the Garos, Kharis and Jaintias 
ptr st; and

(c) if not, whether Government pro­
pose to  cosmde*
nvent to the said Constitution (Scheduled




